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It it anticipated that these measures would 
iDlOt.s' our eXpOrts to tbese markets 
substantially. 

Visit of Japanese business delegation· 

3~ 19. SHRIMATI BASAVARAJES­
WARI : Will tbe Minister of COMMERCE 
be pleased to state : 

(8) whether a hiah level Japanese busi­
ness dekgation visited India in June, 1988 
aad seowod keeo interest in exploring Dew 
bul'iBeSI fields ia the country; 

tbt) if so, tbe major points" of discussions 
~. -

(0) wbel1i6t any agreement bas been 
cacbed; and 

(d) if so. tbe details tbereof ? 

THE MIf'lISTER OF STATE IN THE 
MiN'iSfRY OP COMMERCB (SHRI P. R. 
DAS MllNSI) : (8) to (d). As per informa­
tion available with this Mmistry, a private 
delegation from C.I TOH and Company led 
by their Director Mrs. Kazuo Kobaya~bi 
visited' hidia in June to assess tbe business 
and investment climate in India. The delega­
tion is reported to have made caUs on the 
Ministers of Finance and Energy where the 
dilouasfons were general in nature and bad 
mcctin8s with private companies. 

Sa"eU1.nee by Securities and Exthaoge 
Board of India 

3420. SHRIMA TI BASA VARAJES· 
W ARI : W ill tho Minister of FINANCE be 
pleased to stale : 

(a) whether the newly fonned Securities 
aad E"~llanae Board of India make. a close 
8ucvelliaoce to check' unfair trading practices 
in stock exchanlcs i 

(b) if SO;I the mato steps taken by the 
Board'; and 

(0) to what extent, tbe BOard bas 
b61p.d the ibwstort ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECO~OMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO); 
(a) to (c). The primary t.sk before the newly 
formed sectltities and Excbange Board of 
India is the preparation of a draft lelism. 
tion for tbe regulation and orderly develop­
ment of the securities market and for 
investor protection. Ho\\ever, the Chairman 
of tbe Board remains in close touch with 
the operation of the major stock exchanges, 
particularly Bombuy. including in the con­
text of tbeir trading regulations and practi. 
ces. 

Tax concessions 

'421. SHRIMATI BASAVARAJES .. 
WARI: Will the Minister of FINANCE 
be pleased to state : 

(a) whe~her Government are considering 
a package of tax concessions for venture 
capital finance institutions with a view to 
giving development of indigenous technology 
a greater thrust; 

(b) if so, the major concessions tbat 
are being considered; 

(c) to what extent tbese coocessions will 
, be helpful in giving a thrust to the develop­
ment of indigenous technology; and 

(d) by which time tbis will give a boost 
fol' venture capita1 ? 

THE M1N1STER OF STATE IN THB 
DEPARTMl NT OF ECONOMIC AFFAIRS 
IN THE M1NISTRY OF FJNANCE (SHRI 
EDUARDO FALEJRO): (a) and (b). The 
Minister c,f Finance bad already announced 
in his Budget Speech on 29th February, 
1988 that it was decided to fo'mulate a 
scheme under· which approved Venture 
Capital Companies/Funds would be enabled 
to invest in new companieto. and be eligible 
for tbe concessional treatment of capital 
gains available to noo-corporate entitie •• 
Necessary legislative measures would be 
taken to bring this into effect. 

(0) and (d). It is expected tblt this 
would give a thrust to the development of 




